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VICE CHAIRMAN



EEFORE_THE_CENTRAL ADMINISTRATIVE TRIBUNAL

GULESTAN BIDG.NO.6,4TH FLR,PRESCOT RD,FORTZ

MOMBAL - 400 001

ORIGINAL APPLICATION NQ31063/98,

DATED THE 21ST JANUARY, 1999,

CORAMsHon 'ble shri Justice R.G.Vaidyanatha, Vice Chairman,

Kashiram T Chougule,

Retired Master Craftsman,

Under Chief signal Ingpector,

Mumbai Division,

Wwestern Railway,

manbai Central,

Mumbai=400 008, see Applicant.

BY Advocate shri G,S.Waliae
V/So

1, Union of India, through
General Manager,
Western Railway,
HeadgQuarters Office,
Churchgate,

Munbai = 400 020,

2, Divisional Railway Manager,
Marbai Division,
Wwestern Railway,
Mumbai Central,
Mambai = 400 008 - e+« Respondents,

By Advocate gshri V.S.Masurkér

IORDERYX

I Per shri R.G.Vaidyanatha,vVice Chairman X

This is an application for direction to the .
respondents to issue post retirement complimentary passes.
Respondents have filed reply, Heard the Learned Counsels
appearing on both sides,
26 The applicant who was working as a Master Craftsman
retired from Western Railway on 30/6/90., The applicant was
occupying quarters allotted by Railway administration and
vacated the quarters on 8/10/93. His case is that respondents
have not issued him p%éﬁes inspite of demands made by him
hence b8 ‘hasiapproached this Tribunal for the relief
mentioned above,

3. Respondents in their reply have opposed gr?gzifg////



-2 -

of passes on the ground that there was delay on the part
of applicant to vacate quarter and still some more amount
is due from the applicant towards damage rent.
4. after hearing both the sides, I £ind that
the question %s no longer res-integra and is covered
by Full Beégg:ggmzhis Tribunal in the case of Wazirchand
v/s. Union of India reported in 1991(1)ATg 60 where the
Full Berich has held that}ihe offiecial has vacated the
quarter, the Railway administration cannot withhold.
issuing of post retirement passes. ing;an identical
case, a gingle Bench,@@mber of this Tribunal by order
dated 3/9/98 in OA~ 1157/97 also granted the relief of
issuing relief of complimentary passes since the applicant
had vacated the quarters. Therefore, even in this case,
I hawe held that the applicant is entitled to complimentary
p asses from 1999 and onwards Xwy:since he has already
vacated the quarters.
54 In the result, the application is allowed,
Respondents are directed to issue post retirement

ot e o dd
complimentary passes from the calender year 199%\as and

when the applicant applies for the same, In the circumstances

of the case, there will be no orders as to costs,
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' (Re G. VAIDEBANATHA)
abpe VICE CHAIRMAN



